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128.2.2003 Mr U.K. Nair, learned

counsel for the petitioner.

f s bz N : stated that he is not pressing

Petition. The

3 %%Z;L)// A : the ~ Contempt
. %M g&i}¢®- ‘Ul ‘ Contempt Petition accordingly

stands dismissed as not pressed.
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A application under Bection 17 of

the Administrative Tiburial Mot
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Lontempt

proceeding  against  the Contemners

i

for  theip willful  amdg deliberate

viclation of the Interim arder dated

passed dn 08 NOL2L. e,
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' Sir Niranjan Das
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Bupdt. of Poat OGffices
Nalbari

Farpeta Riviging

Malbari

“Pebitioner
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1Y Sri M.E . Henarjee
The Chief post ﬁaﬁﬁer Heneral
; t ' Department of Fost
2 ! Meghdoot Bhawan,
Guwahati~1.
v 2 Bri VoL Roy
The Director of Postal Servige (D)
Meghdoot Bhawan,

Buwahati~1.

SY Bri. 8. Shyam

ster Gemeral (Btaff)
o Meghdoot Bhawan,
Guwahati-1.
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The humble petition on behalf of  the

abiove neaned.
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1. That the petitioner praying for sebbing
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tranefer  order dated 21.1.835 issued by the contemner No.?
preferred  the above noted before the Hon'ble Tribunal. The

Aor'ble Tribunal aftter hearing the parties to the proceedin
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Fomoatle w

was plessed to  passed the dinterim order dated 7.2.@3
suspending  the operation of the said transfer order dated

s oy

whalon &

alownwith another connected order dated 3.2.835,
A cony  of  the ssid order dated

iw annexed herewith arl

markerd a2z Armexure-l.
I

o Thit the petitioner immediately on receipt of the =aid
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intgrim order dated 7.20.4805 handed over a copy of the same o

the contemner no.l and as & measure of abandon condition  he
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alza  forwarded the said copy vide his letter dated 92,85,
However, Ghe comtemners inspite of the aforesaid interim
order  allowed one Mr. L. 8arma to hold the post  Supdb.,
N#ibari Barpets Divisian, Naibari.

| , & copy  of  the forwarding letter
\

dated 9.2.8% is annexsd herewith and
marked as annexure—sS.
. That the aforesald Annexure-l interim order dated

TLE.EE dwm very clear and the Hon'ble Tribunal by the said
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der has suspended the operation of  the ampugned

orders  dated
f

1.8%3 snd 3.2.85%,. However, the contemners
knowing fully well about the said interim order coantinved to
viclate the same restraining the petitioner to discharge his

: \
| . , o N . s
gduty. This action on the part of the contemners is 1n direct

Ceontart with direction contained in the interim order passed

b; thieg Hon'hle Tribunal and in that view mfith@ matter the
5$iﬂ contemners are lizble to be punished severely for their
w&llful and deliberate violation of the said interim order.

4, That the interim order deted 7.2.83 Wan thaly

1

communicabed by  the petitioner and as such  the aforesai

contemmers  are duty bound to follow the same. However, no
action has bheen taken by the said contemners to  implement
the interim order éﬁd am such the petitioner prays before
thig Hon'ble Tribunal for drawsl of  appropriste  contempt
proceeding and to punish them severely frr their willful and

1 ! " . . .
daliberate violabilon.

L

heernr filed bonsfide arnc L

B, That this application b

secure ends of justices.
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v the premises aforesaid it is most
respectfully praved That Yo

Lordehips wed ol graciously e
pleased to dram appropriate contempt
proceeding against  each of the
coantemners anc b R el Tthem

o

i3

vearely for  their willful anc

deliberate violation of the Judgment

} and order dated 7.3 passed in A

M, 21,85 and/or [P REs sih

order/orders | as Yo Lordships

o
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med fit and proper.

angd  for this aet

of kEindness fhe humble petitioner &
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in duty bound shall ever DAY
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I, &ri Miranjan Das, aged abowut . 38 years, at’

present  working as Supdbt. of Po Offices, MNalbari-Barpelta
Rivision, Nalbari, do hereby solemnly declare and state as

Ford Lo g

1. That T am  the petitioner in the accompanying

petition and ss such, well conversant with the facts and

cirgumstances of the cvaese. 1 am therefore competent to swear

[

this affidavit,
3 That the statements made in this affidavit and  din
—

DEPEGPEDN s e s e nvasme=2rnnaa- OF the sccocompanying application
are true Tt my krowledge, thone maci=a in
p&ragraphun,n,«:);éau,,nara matters of records which I
heligve to be true and the rest sre my humble subsission
before this Hon'ble Treibunal. | h&u@ roet suppressed  any
material facts. The fArmexures are  true copies  of  their
original.

A I osign this affidevit on this hhe MRmLmth tiay

of Fepb, & at Ghwahati.
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Identiftied by me: Afvmmﬂqu~ e
V%3

Advocate Deponent.
BSolemnly declars and state by the

deponent  who is ddentified by Myee

&. e fAdvoocate.
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Bri M. Bensriee, the Ohief Post Master General, Deparitment
of Fost Meghdoot Bhswan, Suwahati, Sri V.O0.Roy, the Director
of Fostal Service, MHead Suarter, Meghdoot Bhawan, Gowahati-

stt. FPost Master General(Staff),

b 8Hrd o By Bhyam,
Meghdoot  Bhawan, Guwahati have willfully and deliberately

iy (A

vinlated the dinterim order debed 7.5.83% paesec
Mo 21785 and  as such they are liable to be punished for
their such willful and deliberste viglation of the aforessid

interinm order.
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Date 'F

gobenemed

Order ©f the Tribunal

| o ! .
\ ;’7.2.2003 Heard Mr.U.K.Nair, Yearned
: counsel for the applicant.
Issue-notice to show cause as
to why the application shall not be
admitted, réturnable by three weeks.
Also issue notice to show cause

?as to why interim orderax as prayed
?for shall not be granted, returnable
! by tjl"m.-‘ee weeks . B

‘ In the meantime, .in the facts

| and circumstances of the case, the
re,sﬁondents are ordered not to give
effect the order dated 22.1.2003
"transferring and posting the applica-
.nt, SPOs, Nalbari Barpeta Division,
Nalbari to the post of Supdt. NESD,
‘Guwahati and order dated 3.2.2003
posting kkm Shri K.C.Sarma, DSRM (HQ)
— o/o the SSRM/GH to hold the charge of

v ‘ 'SPOs, Nalbari Barpeta Dvn, Nalbari

@mefs{ o e Lrue Loy | =oaxk memaxw till the next dage..
, B be e . \ e .
ﬁﬁﬁiﬁf mdm E Li?t on 7.3.2002 for admission.
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AT TLALT TTHRASH

q. T AEAT - 781335
V : OFFICE OF THE
INDIA POST . : - SUPERINTENDENT OF POST OFFICES

o NALBART BARPETA DIVISION
To : ‘ - " NALBARI-781335

- The Chief Postmaster General
~ Assam Circle, Guwahati-781001.

No. B/A-29/Ch-I - _ Dated at Nalbari the 09-02-2003

Sub: Forwarding of CAT’s Order No: 21/2003 dated 07-02-2003 of Shii Niranjan

Das -VS- U.0.I & Others.
‘Sir,

A copy of the Order Sheet of O.A. No. 21/2003 dated 07-02-2003 passed by the
Hon’ble CAT, Guwahati Bench as stated on the sub16ct is submitted herewith for favour of kind
perusal ' _

Enclo: As above.

rs Faithfully

//”‘,
(N.DAS)
Supdt.of Post Offices
: Nalbari Barpeta Division
. Nalbari-781335



